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Original Application No: g1 OF 1993,

TR &R XAODR XXaENR N
SATE OF pEcisten: SEPTEMBER 13, 1985,

Shri Natvarlal Bagasvar, Patitioner
Shri 5, P. Kulkarni, L Advacate for the Petitisner¥

Versus
Union Of India & Others, . . . - _pesrondents
Shri P, N. Chandurkar, rdvacate Tor the “'wﬁ:*gzﬂ
CORAM :

‘The Hon’bie Shri Justice M.S. Deshpande, Vice~Chairman,

The Hon'ble shri P. P. Srivastava, Member (A).

1. To be referred to the Reporter or nct 7 e

2. wWhether it needs to ba circulated to gther Sanches of
the Tribunal ? , [\’;Uf
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(M. 5. DESHPANDE)
VICE-CHA IRMAN,
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

-~

BOMBAY BENCH CAMP : NAGPUR

ORIGINAL APPLICATION NO.,3 61 OF 1993,

ma—

Shri Natvarlal Bagasvar | oo Applicant

Versus
Uniaon Gf India & Others ‘oo Respondents,
CORAM

Hon'ble Shri Justice M.S5. Deshpande, Vice=Chairman,

Hon'ble Shri P, P. Srivastava, Member (A).

APPEARANCE 3

1. Shri 5. P. Kulkarni, '
Counsel for the applicant,

2. Shri P. N. Chandurkar,

Counsel for the respondentsQ

ORAL JUDGEMENT "DATED ¢ SEPTEMBER 13, 1995,

§ PER.: SHRI M, S. DFSHPANDE, VICE-CHAIRMAN

1. | The applicant uas uorking‘aé a Head Clerk

and he came tO-b; charge-shéeted for unauthorised absencs,
bad record in attendance and irresponsible behaviour in
uorking. The Enquiry Officer made a report against the
‘applicant an 15.07.1991 and the Disciplinary Authority

by the jorder dated 26.09,1991 after recording his

agrgement with the findings recorded by the Enquiry Officer

- held the applicant guilty and passed an order bringing him

doun to the post of Senior Clerk in the scale of
Rs. 1200-2040 (RPS) on pay of Rs. 1200/- per month for a
period of 4 years with cumulative effect with a further

direction that he would loase his sehiofity on restoration

-to the post from which he had, been reduced, The appeal

filed by the applicant was rejected on 1.11.199%}
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2. The Learned Counsel for the applicant took

us through the material which was before the Enquiry Officer
and alsoc urged that no personal hearing was granted to the
applicant by the Appellate Authority before deciding the
appeal, It is clear from the observations of the Supreme

Court in Ramchandran V/s, Union Of India § AIR 1986 SC page

2173 § that personal hearing should be granted before
deciding the appeal and the principlass of natural justice
have to be observed. Sinca this was not done, we set aside
the Appellate UOrder and direct the Appellate Authority to
grant a personal hearing to the applicant and theresafter
pass a reascned order deciding the éppaal. This shalllz

be done within a period of three months from the date of
receipt of a copy of this order, With this directioﬁ, the

0.A. is disposed of,

(P.P. SRIVASTAVA) (M. 5. DESHPANDE)
MEMBER (A). VICE~CHA IRMAN,



